. IN .THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDER ASAD

ORIGINAL APPLICATION NG.10895/97

et A A A S S et W enk.

OATE __OF __ORDER__:__25-08-1997,

Between :=

Addanki Ramchandra Rao

ess Applicant
And

1. The Union of Indis,
Rep. by Director General
Telecom, Sunder Bhavan,
New Os8lhi-110 001,

2. The Asst.General Manager (Admn),
0/o General Msnager, Telecom Oist.,
Vi jayawada = 520 010,
Krishna Oistrict.

3. The General Manager,
Talecom Uist. Vijayawads-520010,
Krishna Oistrict.

4, The Diyisional Engineer,
Telecom, Machilipatnam,
Krighha Oistrict.

«ee¢ Raspondents

Counsel for the Applicant : Shri G.Rajani
Counsel For the Respondents : Shri V.Rajeshwar Rao, CGSC
CORAM:

THE HON'BLE SHRI R.RANGARAJAN : 'MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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ijﬁ¥hdﬁ¢xgkfgiuen to himﬁ‘ Even uwitnesses who wanted the origiﬁal document g

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri G.Rajani, counsel for thea applicant and Shri
V.Raje shuar Rao, standing counsel for the respondents. Both

sides agreed that this case may be disposed of by this Bench

though the present Bench is a Single Member Banch,

2« The applicant was removed from s ervice by impugned order \
Whick s, el clalluged it
[
Ng+X/ARR/BB-96 dt.29-3-1996 (Annexure A-l page-16 tot he DRUE
It is stated that an enguiry was conducted and the copy of the
Enquiry Report vas also supplied to him., 0On the basis of the

explanation submitted by him, the applicant was dismissed f rom

service by the impugned order referred to above.

3. The applicant submits that the principles of natural justice

was not followed in his case. In that proper opportunity wes not|

before giving their statement was discharged without Purther

hearimg. Thus the applicant submits that t he engquiry was done

in a a:§£;n£gLy mannsr thereby giving no proper opportunity to the

applicant to submit his cass properly.

4. The applicant submittad an appeal to Respondent No,3 by his

appeal dt.11-5~96 (Pages 48 to S0 Annexura A-V) stating thask all

tne contentions raised in this 0.A. It is stated that euanthoughi

more than one year over, the appeal is not yet disposed=-of.
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5. Aggrieved by the above, the applicant has filed this C.A. to
set aside the impugned order dt,29-3-96 issued by Respondent No.2
and for s ceonsequential direction to the respondents to re-instate

the applicant in the post of Telecom O0ffice Assistant and pay his

salary from 29-3-1996 from which date he wes dismissed from sarvice

in view of the impugned order.

6. The applicant submits that in a similar case dismissal was
set aside by this Tribunal in 0A No.27/90 dt.21-8~91 and also

0A 1130/92 dt.18-9-96 on the file of this Bench. He submits that
as the prayer in this DA and the contentions are similar to ths
OAs referreo to above, the present 0.A, may be admitted and

disposéd of accordingly.

7. uWhen an appeal is pending, it is preferabls that the quasi-
judicial authority should dispose of tha same in accordance with
the law. It is also in accordance with the C.A.7.(Procesdure)
Rules. Hence I fagel it is proper to direct Respondent No.J to
dispose of the appéal dt,11-5-96 within a periocd of 3 months from
tne date of receipt ot a copy of this order, IFf the applicant
requests for a personal hearing, the same should be agreed to

aﬁd the appeal should be dispossd of sfter hearing the applicamt

only.

8. UWith the above direction, the 0.A. is disposed of at the
admission stage itself, No order as to costs.

. W"]

o Member (A)
J?QLL/ . ODictatad in Opan Court.
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-Copy tO = .
1. The Director General Telecom, UCK WEketdx Sunder Bhavan, New ,hhi

"2+ The Agst, General Manafer (admh)0/0OGenerz1l manager, Telecom Disti),
Vi jaahawada~ 520010, Krishanaibist.

3., The General ManzgerTelecom Dist. Vijayawadé- 520010 .Krishna Distj,

D

-4, The Divisional Engineer, Te.ecom, Mach*ilipatnam, Kriahna “ist,

5. One Copy to 8ri G,Rajani Advoc-te, CAT.Hyﬁ.
c

6. One “opy to Mr, V,Rajeshwar Rzo Addl CGSC. CAT.Hyd.

7. One Cony to ®heD.R(A). - b i

8 One Duplicate _opy.
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